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•' '44v oc t for the Applicant: 	?-t4L0 fto (Lt#'-4 , I-LAxD 71 0  

• 	*dvooa a ,  for the Respondent: 
 

NotsoftheRegjstry 	 Uate 	 Order of thm Tribunal 

29.1110 01 Heard learned counsel for the 

pa rt i as. 

• Issue notice as 	o why the appli- 

• cation shall not 	be adrnjte, 

A 150, 	issue notice as to why the 

1 	 1 Office Order No. 	175 	of 2001 	dated 13,11. 

ZY 
2001 	trans f'ering and posting 	the applicant 

NO tOr.181.K.Rabha, 	PPO(PP) 	from CIIPMC.,Guuahati 

in the same capacity 	to LWO, 	Jaisalmer, 

, 
1k.  

shall not be suspended. 	Returnable by 3 

Iweaks, 

IE.A.Deb Roy, 	learned Sr. 	C.G.S.C. 

accepts notice on behalf of the respondent' 

Nos, 1 	to 3. The applicant shall take 

steps o P service or notice to the respod- 

~k'lQd 	a4.1dai/ 
ent Nos, 4 and 5. 

List 	on 21 .12,2001 	Fox 	further * 

o rd e r, 

* 	
In the meantime, the operation of 

the aforesaid orderdated 13.11.2001 so 

far the applicant is x concern, Shall 

• 	remain suspended, 

I) 
I 	t!ember 	 /ice-Ghairman 

nib 	

, 	 ( 

•.a x• 

ted 

Mo 

Ax 
2jge. 
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j 	 21.12.01 	List the matter ort,1 .2002 

krx  4t) , 	 for hearing. Endeavour shall be 

ç-  r4 	pL.64 ,. 	 made to disposed of the same on 

tht day. 

Member 	 Vice-Chal rman 
nib 

4.1.02 	t4r.A.Deb Roy, Sr.C.G.S.C. 

prays for 4 weeks time to enable 
the respondents to obtain.ecessary 
instructions in this regard. 

Prayeris allowed. List on5.2.02 

for hearing. 

In the meantime, the -interim 

order dated 29.11.01 shall c,ntjnue. 

ember 	 Vice-Chairman 

dt)2 did 
c4t,c4 ~ e4 4:-7q__ 

No wttten statement has so far 

been filed. The responUbta may file 

written statement within three weeks from 

today. 

List the matter for hearing on 

6,2,2002 baefre the Single Bench, 
interim order detei 29.11 0 201 

shall continue, 

C C 
N ember 	 VicoChai rmani 

6.2,02 	Prayer has been made on behalf of 

mriantQ by Sri R..C.Pathak learned Addi. - 
C'.G.S.C, for adjournment of the case till 

milar 
22.2.2002. It was stated that anothe sricase  

O.A. N,459/200l which is also listed• 

on that day. Prayer for adjournment is. 

allowed. 

List on 22..2002 a.onguith O.A.No, 

459/2001 rrheari'n. The a1pplicant may Pile 

rejoinder, if any within 10 days from today. 

In the meantime, interim order dated 

29.11.2001 shall continue. 

Vice-chairman 

C;I 	 i2 

1 L!- cc_4 	cA/v\k ' 



O..463/2001  

Not6s of the Registry . 	Date 	 Order of the Tribunal 

22.2.2002 	Heard 	counsels 	for 	the 

parties. Judgment delivered in open 
Af 

, 	
Court, kept in separate sheets. 

The application is disposed 

o - ' 7 of in terms of the order. No order as 

:t0 costs. 
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\\ 
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CENTR?L ADMINISTRATIVE TRIBUNL,, GUWH7TI BENCH 

Original Application Nos. 49 & 463 of 2001. 

Date of Order:'This the 22nd Dày of February, 2002. 

THE HON'BLE MR. K. K. SHARM, ADMINISTRATIVE MEMBER. 

l.Shri Sisir Ranjan Choudhury 
S/o Late.: Pramathanath Choudhury 
Plan Protection Officer 
Central Integrated Pest Management Centre 
Ministry of Agriculture, Govt.of India 
R.G.Baruah Road 
Guwahati97;1003. 	. . . lkpplicant in O.k.459/2001. 

1.Medini Kurnar. Rabha 
S/o Sri MiI\i!r Chandra Rahha 
Plan Protection Officer (PP) 
Central Integrated Pest Management Centre 
Ministry of 7gricu1ture, Govt.of India 
R.G.Baruah Road 
Guwahati-781003. 	. . . 7pp1icant in o.k.463/2001. 

• By Adcocate Mr.M.Chanda, Mrs.N.D.GOSWami, 
Mr.G.N..Chakraborty & Mr.H.Dutta. 

- Versus - 

The Union of India 
Represented by the Sedretary to the 
Government of India 
Ministry of Agriculture 
Department of Agriculture and Cooperation 
N.H. IV, Faridabad 
Haryana - 121001. 

The Plant Protection Adviser 
Government of India 
Depar4int of Agricultural and Cooperation 
Minist;of Agriculture 
N.H.IV,1Faridabad. 

The Chief kdministrative Officer 
Directorate of Plant Protection Quarantine & Storage 
Government of India, Ministry of Agr.iculture 
Department of 7gricu1ture and Cooperation 
Directorate of Plant Protection 
Quarantine & Storage 
N.V.IV, Faridabad. 

Dr.R.P.Shàrm 
Plant Protection Officer (E). 
Plant Quarantine & Storage, Bongaon 
West Bengal. 
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5. Dr.Umesh Chander 
Plant Protection Officer (E) 
Plant Quarantine & Storage 
Visakhapatnam. 	 . . .; . Respondents. 

By Mr.B.C.'athak, learned kddl.C..s..á. 

1' 
OR D E R 

K.K.SHARMA, (ADMN.MEMBER): 

Both the applications are taken up together as 

the issues involved in these two applications are common. 

1. 	• Both the applicants are working as Plant 

Protection Officers in the Office of the Central 

Integrated Pest Management . Centre, 	Guwahati. 	The 

applicants have challenged the order of transfer No.175 

of 2001 dated 13.11.2001 under which Dr.S.R.Choudhury, 

applicant in O.7.459/2001 has been transferred from 

CIPMC, Guwahati to LWO, Bikaner and Dr.M.c.Rabha, the 

applicant in O.A.43/2001 has been transferred from 

CIPMC, Guwahati to LWOJaisalmer.. The transfer order has 

been challenged mainly on the ground of malafidé. in the 

.case. of Dr.S.R.Choudhury, it is claimed that the 

applicant being a person from outside the North Eastern 

Region, he'as entitled to choice posting 'on the basis of 

bCircular N6.20014/3/83-E.Iv dated '14.12.1983. The. 

applicant' had given his choice posting at Kolkata, 

Bongaon, Gede and Burdwan in West Bengal. Dr.M.K.Rabha, 

the other applicant is resident of North Eastern Region 

and he has challenged the transfer order on the ground . 

h-e grpmnd that he had suffered from fracture while he 

was on duty and prayed that he should be allowed to 

Contd.. 3 
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• continue at Guwahati. Dr.Rabha suffered a fracture on 

11 1 2000 and was on Continuous leave upto l I 2flfl 	He 

has also stated that his younger brother expired in the 

month of December, 1999 and the entire responsibility of 

• 	the family of the younger brother shifted to him. 

2. 	The 	applicant 	Mr.S.R.Choudhury 	has 	made 	a 

number 	of 	representations 	claiming 	his 	choice 	posting. 

Mr.M.Chanda, 	learnèd counsel for the applicant submitted 

• 	 that 	as 	per 	transfer 	order 	dated 	13.11.2001 	a 	vacancy 

• occured 	at: Kolkata 	on 	,accouflt. 	of' transfer 	of 	one 
• 	

' 	 I 

.officer from RPQS, Kolkatato PQS, Bongaonand nobody has 

been. posted 	at 	Kolkata. 	He 	suhmtted that 	havthg 

completed 	two 	years 	of 	service, 	in 	N E Region 	the 

applicant Dr,S.R.Choudhury acquired a right" to he posted 

' 	 station. 
at 	his 	cholceL 	Mr.Chanda '  referring 	to 	the 	written 

statement 	filed 	by 	the 	respondents 	submitted 	that 	the 

reasons cited in the written 	statement 	showed that the 

,respondents acted in malafide manner' in transferring the 

applicant to Bikaner alleging irregularity .'in attendance 

and 	• 	financial' 	irregularities. 	Inefficiency 	and 

unsuitability 	of 	certain 	rosts 	like 	Plant' 	Ouarantin 

StatIons have been considered for not giving the 

applicant his choice posting. He argued that transfer in 

such circumstance is malafide in nature. He argued that 

the applicant served for thirty years and is on the verge 

of retirement.. The learned counsel referred to the 
4 ' 	" I ' 	•" 	'' 	 " 

'judgments in 1998 (7) SCC 310, 2000 (3) SLJ CkT 261 
'. 	',: 	• 	 • 

•.Coritd.. 4 
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Lucknow Bench and 1999 	 that (1) 	5CC 16 	for the 	submissionLofl 

surmises integrity cannot be doubtedand that 
misconduct 

1 : 	 ? cannot be.a ground of transfer in public interest. 

4 4 .3. 	, 	The 	respondents 	have 	filed 	written 	statemet. d . 

It is submitted that both the appljcantsl 
• : 	 were irregular 

in attending their official duties and the department 
was 

finding 	great 	difficulties 	in 	implementing 	the 	various 

projects which were time bound 	in 	nature. 	As a 	result 

there was no smooth funtioning of the Guwahati unit which 

resulted 	in 	various 	administrative 	complications. 	The 

applicants 	were 	also 	frequent 	absenteeo Without proper 

authorjsation 	The 	applicants 	were 	not 	considered 

Suitable 	for 	posting 	at 	sea 	ports, 	airports 	and 	land 

customs 	stations. 	They 	were 	considered 	suitable 	for 

posting 	at 	locust 	stations 	in 	Rajasthan on 	account 	of 

lesser responbj1ies than in Plant Quarantine stations. 

It has 	been observed 	that 	the Guwahati 	office was 	not 

funtioning properly. 	senior officer inspected and 

observed that it would be in administrative interest to 
V 

transfer both or either of the applicantsfrom Guwahati 

The choice stations given by Dr S R Choudhury are 

Sensjtire in nature, hence he was not considered for 

choice posting. 

4 . 	Mr.B.C.pathak, learned addl.C.G.S.C. appearing 

for the respondents argued that the transfer order dated 

13.11.2001 waa general transfer order of ten officers. 

chain 
Transfer is an incident of service and in L transfer 
non-compliance of it by officer effects the entire chatn 

Contd.. 5 

to 



-5- 

Mr.Pathak referred to the following judgments : 

AIR 1995 SC 813 
AIR 1995 SC 1056 
AIR 1996 •SC 1236 
1999 	(2) 	SLJ 281 
1997 SCC L & S 643. 

Thruljshave been cited to support his argument 

that 	transfer 	ot 	the 	two' 	officers 	were 

XOX juStif led 	for 	admminjstratje •reasons 	and 	that 
appellate 

Courts/Thiunals were notL bodies to cancel. transfers :made 	on 

administrative grounds unless malafide is proved in the 

transfer and also that malafide intention cannot be 
I, 

H surmised., He also relied on judgments in AIR 1993 SC 

2444 and 	AIR 	1991 	SC 	532 	for 	the 	rgument 	that 	if 

guidelines 	are 	followed 	the 	Courts 	should 	not 

interfere 	in 	the 	matter 	of 	transfer. 	Personal 

difficulties 	cannot 	be 	considered 	by 	the 

Courts/Tribunals 	and 	the 	genu1enes 	of 	personal 

difficulties 	has 	to 	he 	consjdered 	by 	the 

administrative department. Referting to the Circular 

NO.20014/3/83-E.IV dated 14.12.83 Mr.Pathalc submitted 

that as the applicant Dr.S.R.Choudhury had completed 

service 
more than ten years /is tenure for.  . posting was two 

was 
years and there is no dispute that the applicantLdue 

for .  transfer. He also submitted that the said 

Circular only states that. on completion of tenure the 

officer may be considered for posting to a station of 

his choice as far as possible He submitted that the 

matter is left to the diccretion of adrninistratve 

department. . 'The department has to consider 'the 

Contd....6 
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transfer as far as possible 

Rgarding the case of the other applicant 
:r 	t 

	

• :Mr.M.K.Rabha, 	learned Addl. 	C.G..C... Mr.B.C.Pathak 

argued that though the applicant had suferred from a 

fracture,., he reported for duty after furnishing 

certificate of fitness dated 	 Now the 

• applicant producd another medical certificate dated 

15.12.2001 which advised him to avoid tours and to walk 

with support. He submitted that the applicant had been 

touring extensively and this certificate cannot be the 

basis of 'iinterfering in the transfer of the applicant 

to Jaisalmer. He also submitted that:as the children of 

the applcant are studying in K.V,' Khanapara, their 

education' cull not suffer as the children can get 
J. 

at 	 I 
admission in K V ,/Jaisalmer 

I 	t 
6 	Both bhe applicants have filed their 

'rejoinders also. The respondents liave also produced 

recOrds to support • their written statement. 

Mr.:B.C.Pathak referred to the materials and submitted 

that both the applicants • had . been found 

negligent/indifferent in the performance of their 

L duties and taking into account the êitiremateriáls and 

	

H'. performance 	of 	the 	applicants, the 	respondents. 

considerd them suitable for transfer to Bikaner and 
'.1 	 . 	 . 	 . 	• 

Jaisalmer. 2  

7. 	• I have heard the learned counsels for the 

parties . at length. 	Considering the facts and 

circumstances of the. cases I am of the view that the 

Contd .. . 7 
• 	 -,.• 	 , 	 . 	 . 
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transfer order dated 13.11.2001 is a general transfer 

order effecting ten officers. The order shows that a few 
L 

transfers to' far off places. The transfer :order does 

not show that only the applicants haW been picked up 

for transfer, to far off places. Though Mr.Chanda, 

learned consel for the applicants alleged that the 

transfers of,he applicants are malafide there is no 

material to infer that the same are maiafjde. The 

records produced by the respondents' show that hte 

applicants hav..e been found casual in the performance of 

fAl  
their duties Mr Chanda argued that if the applicant's 

conduct was not found suitable the respondents should 

have taken appropriate action against them and in the 

absence of any such action the transfrs were malafide 

in nature i am unable to accept this submission of the 

learned counsel for the applicants. The materials 

produced before me shows that on inspection of the 

works of the applicants the senior officer found 

certain lapses and because of unsatisfactory 

performance , of the applicants ' the respondents 

transferred the applicants to places which they found 

suitable for them. The transfer order cannot be 

faulted The appljcants are Group-B officers, who are 

H 

	

	
, liable'.to be,'transferred to any place in •Inia. There 

were materials before the respondents which influenced them to 

at 4 	transfer the applicants to posts suitable for themLBikaner 

and Jaisalmer. It i 	not '  disputed 	that the 
officers 

applicants were due for transfer. The 	the transfer 

Contd.. 8 
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'brder" were tansferred to placed 'like, Mumbai, 

Jaisalmer, Bikaner, Cochin, Visakhapatflam, 'Faridabad 

etc. All these stations are far away. from Guwahati. 

• When transfer had become due and the applicants had 

been transferred the transfer cannot be faulted. 

However, there is some point in the submission of 

Mr.Chànda that there was a vacancy available at Kolkata 

and the applicant Dr.S.R.ChOUdhUrY should have been 

considered for choice posting at Kolkata. The other 

applicant Dr..M.K.Rabha has also made a point that he 

met with afil.  while on duty and on that ground 

he should be ic nsidered for continuation of posting at 

Guwahati. It is for the respondents to consider the 

cases of the applicants for their posting. No 

,nterfereflCe is called for in the order of transfer. 

However, if': suitable vacancies are available at the choice 

i stations of the applicit No.1 and in the case of the applicant 

No.2 if vacancy is available at Guwahati, the respondents may 

consider their cases in the light of existing rules/guidelines, 

administrative convenience and their suitability. The respondents 

may re-consider the request of the applicants for their posting in 

the light of existing rules/guidelines and take a final decision 

within thre,JeekS from the receipt of this order. Till the final 
- 	 to 

- decision is t1en the respodents are orderedL maintain status quo. 
Ci L 	., Lv c ck j 

me applications are disposed ofabove. 

There shall, however, be no order as to costs. 
-- 

	

Sd/fEf1BER (AQrIN) 	• 
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frLVF TPJBIJNJA 
(:I,jFiA'i' I 	13t::i'1L.H 

(An Application under Sect::ion 19 of the Admin :i strat:ive Tribunals Act, 

1935) 

I LI e,  of the Cd 	 0 A. in 	 / JO 

Mcdi n i Kumar Rabha 	App 11 cant 

- Versus 

U ig of India & Others 	Respori dents 

:rNDE:K 

L. 	No, Annexure_] Particulars I PaOe No 
1 o, Application i-io 

Verification 11 
03, 1 Representation dated 2496 
04, 2 0fficeorderdated4796 1-3 
05. 3(Series) MedicalCertificates 

4 Impugned order of transfer 
dated 13112001 

Fi:Led by 

Pa 'i C) 9 .  VLc1 
	

Advocai:e 
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N THE CENTRAL ADMINISTRATIVE TRI INA 

GUWAHATI BENCH : GUWAHATI 

(An AppI 1 dt irn under Sect1 on 19 of the Admin istrat.L'o Tribunei Act, 

7 

c:LA. No 	 /2OOJ. 

Shri Medin :1. Kucr FhLI, 

S/c Sri Mi hi. r Chndr Rebha 

t:1en Protection r,yff :icer (PP) 

Cent r 	in tog ro't:ed Man semen t Cm t re. 

Ministry of 	[culture. C-ovt of iridis, 

p 	E rr.i a h Road. Gu s hat I 751003 

......
an I:. 

is Union of ind.a. 

presentd by the Soon etary to thc 

Cove rn men t of I ri di a, 

Ministry '::if AqricUltI.Jre 

Depsr- trrient of Agricu lt::ure and Cooperation 

N.LH IV, Faridabad, 

Ua ryan a1210C'1 

2 	The Plant Protection c- /4 - 

Co,ernmenit oi ln:Jia, 

1:;epartmont ot Agricu 1 turd and cooperation 

Ministry of An qicu Iture 

NH 1/, 	ridabad 

A44' 1<JL. 
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. 	The C.::h:i,ef (i:IiiiriisLratjve ':Jif:Lcer. 

O:iern men 1: of lndia 

Mm istry of Agriculture,  

1:e.pa r tme.n t o I Agriculture And coope rat :i on 

Di rectorate of Plant: Protection 

Quarantine & Storage 

N H. IV. Far idabad. 

	

4. 	Dr. P. P. Sharma 

plant Pro'Lectj on Off icer ( F) 

Plant Quaran t:ine :. Storaqe 

Son geon 

i)est Serigal 

Dr.  . Umesh Chander,  

p an t Protect: ton Off ice r ( F) 

PLant Quarantine & Storage 

Visakha.patnam 

Res:on den ta 

DETAILS OF TF-IE iPPLlC(;TION 

i3, rttcul are of order a.o inal: which this appijoation is 

made 

This app]. ical:ion .i s made against the impugned off ice 

order of transfer and posting issued under letter dated 13, U .2001 

whereby the applicant is sought to be transfer red and posted from 

the o I floe of the Can tra I Integrated Pest Management Centre 

Gu'A'aha Li to Locast I,Ja on I ng Organ isation Jaisa 1 mar., in the State 

of Ra,5 asthan 1. n total viol ati :ni professed norms and ad so during 

the mi dd]. a of the acadeiii ic session and praying for a di rec ..Li on 

& vLQtk, X?d 
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upcn respon dents to review the impugned order of trans far in 

respect..: of the app 1 bent on Tied ice 1. ground consider ..t ng his 

phys:i. ca:L con di t ion corisequ ant: upon t ha accident met with on 

10. 1. 2001 and fu rther be pleased to direct the respondents to 

allow the eppi icen t 1:0 continue his duties at his present place of 

pus ting at Ouehat.i. 

2. 	Jurisdiction of the Tribunal. 

The appi i pan t. declares that the sub: act matter of this 

app 1 ic&ti on is well 'ithin the . u risdictbon of this Hon ble 

'irib unal. 

::;,, 	Lirn:i tati on 

The eppJ ican t further deci. ares that thid applicat ion is 

filed 'Al thi nthe 1 iiiiltat ion prescribed under sectiori'21 ot 

the (dinin .IsLratve Tribunals Act, 1935 

4. 	Facts of the case. 

I. 

4.1. The t the app1ic: ....t is a citi2:eri of India and as such 

he is en titled to all the r:ighl:s ,, prol.:.ections and privileges 

as qi..iaran teed under-  the Constitution of India. 

4 	That your appl .i cant in itiell y appointed as Plant Proi:ectbon 

Off i c e r in the department of tqr icu I tu re and 000pe rat ion 

under the Ministry of Agriculture, G,overnftient of 	trIdiFi 	in 

the year 1993 and was posted at Can tra..L Integrated Pest 

Man agemerit: Can tre ,, iza,1 	in 	the St:at:e of M:izo rem. 	The 

applicant presently iorkinq in the ott ice of t:he Centra.L 

In Leg rated Pest Management Can Lral ., 	Gu 'ahat .. in the same 

capacity as Plan t Protection Officer 	(PP) 

1. IA I V(J 	k. £GJ, 
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That you r appi bent while working as Plant Protection 

Of f'bce r (PP . at Al za I rep resented for his posi: i rig at 

Ouahat:i in the same cepaci ty and subsequently the case of 

1: he app 1 1 cant for poe I: in q at Gu 'A'e hal: i was favourably 

con s:dered by the Departrnen 1.: in the pt.ibl ic Interest. It is 

rel even 1: to men t:on here that the appi i can t submitted his 

rep resen i:at ion addressed to Respondent No .2 on 2.4 .1996. 

Hoever the off Ice of the respon den t No.3 ise&ied post ml 

order in 'favour of the appi. cant vde office order iIo. 

113/96 dated 4 7 .1996 iThereby the appi bent uas trans ferr'ed 

and posted f rorri Aiza.L to Guwahati in 1:1 ;e office of the 

0:an t - a :... In teg rated Pest Man a emen t Cen 1: re • tu .,'aha ti. 

tory of the rep resen l:at ion dated 2,.4.1996  and the 

of f ice order dated 4 . '7 , 1996 are ann e::<ed hereto and mar Red as 

Annexure 1 & 2 respectively. 

4.5 That v'hi]. a Alor king at Gu'a hail the applicant: met with an 

ma or a':.:c ident on io. 1.2000 at Gu'.aheti dl) rinq off ice duty. 

As a resu it a I rac tl,,re is occu rred in the neck of the lef 1: 

femur. The applicant was I mrnedia tel y thereafter' ta keio 

Gauhati Neurological Research Centre on 10,1. 20C'O and i nt'ie 

X'-"ray report dated 10,1,2000 t'jhich reads as folloNs 

A 1' racture is seen InvolVing the neck of the left 

imu (Iritertrochanteric fracture) 

Rest of the hon es around t heh i p joint are normal 

Mild soft tissue siel 1 brig seen. 

Thereafter the applicant was referred f Gau hati Medical 

r:;oi leqe through Central Government. Health Service and he 

under medical I: raatment In the Gau hati Medial College which 
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&iou Id fu r then be cci dent f rcri 'the madica report dated 

1.2000 and Medical Certificate dated 15.3.2000. The 

piicn t wa.s on leave on medical., ground consequent upon the 

ccc ideri t met by the app! icarit on 10.1.2000 with effect from 

:i.i. 1.2000 to 15 .3. 2000. ci though the rppl,iccnt n'i.jmed his 

duty on the basi a of rriedi cal f i tness certificate to 

discharge hi a o ff1 dcl du I: :i as but the movement of the 

applicant till date is restricted due to development of 

.subsequer t c:ompl :tcadies, it is relevant: to mention here - that 

the app! ..ican t even today is not in a posi tbn to NO rk 

cithout the assistance of crutch. It is ought to be 

men t .1 on ad here that every now and than the app I I cant 

requj rca ctt9ndant to attend c::'f'f:jce for discharging his 

dutIes. Ho'evc r the applicn t i a d:isc::harqinq his dutle 

requ lcrlv Al th utmost care and cauti on Th is. fact 'is Ne;L 1 

knoNri to higher cu Lhorit;[ea/resrcoridpt-. i ts In this connection 

1: hat the app! ican t also very of ten .....equ i rca 

medical check up as I/cell as coniatart medical treatment. 

Copies c..f medical c e r t i f icates referred 'to rbove arc 

annexed hereto and marked as Aflflexure-3 series, 

4.6 /ha Lit is state that the youn qer brother of the applicn 

Sri Di nash Itcndra Rabha died in the month of December 1999 

and due to the death of his younger brother the erit:t re 

responsjj I. .i ty of the younger bro then ah'If -tpd to the 

shouLder of the present applicamm In this connection ii: 
1$ 

fur ther sated that 'the applicant has got his aqe:J father of 

70 years old Nt io is absolutely dependent upon the app! I cant 

arid suffering from various old age diseases nihmequi res 
cons tan t mcdi cc. 1 -t reatmen f;, 

4.7 	That most surpn1sinqy,  the r esf:onident,s I san ad t:he 
impugni ad ord,,. r of transf e.r posting under I e-t;ter No, 
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• 	 idm I da ted 13 II. 2c01 vhereby the app I lCSifl t 15 SC)1J ght to be 

transt erred from L he Off ': of the Central integrated Pest 

Man aqeme.ri t Centre OU ia hati to the ct ice. of the Locust 

Warning Organ isat.i on .Ja isa imu r in the St ate of Ra asthari 

The app.L Loan t is highly shocked on receipt of the 

• 

	

	aforesaid impugned order as because the physical condition 

of the appIicnt is ellknon to the respondents. But in 

ep I te of that the impugned order of trnsfer and posting 

dated 13. 11., 2001 has been issued to the appli cant at this 

crucial .5unctu ra. It would he very much diff lOLl 1t on the 

par t of the app licant to carry out the aforesaid order of 

transfer and posting at this :3 Lage spec:ia;Liy on the ground 

of his physical condi tiori resu Lted on the accident occurred 

on 10, 1.2000 . The app I icarit In fact received the copy of 

the impugned order of transfer and posting dated 13 L1 .2001 

on 27.. 11. 2001 and as such there was no scope on the part of 

the applicant to make any rapresen La tion as because it is 

etted in the impugned order of transfer a.n:J posting dated 

13,11,2001 i.ha.t the appi ic.an 1: stands relieved with immediate 

effect. it is further relevant to mention here that the 

Ot frer in curriben t who is ordered for : oin ing at Cu waha'L i 

off ice in place of the appi ica.nt from other region of the. 

country has not vet bee nt urned up for taki rig over the 

charge and the app 1 icerit: 1:3 stILL working in the off ice of 

the Central 1:n tegrated Pest Management Centre at Suwahati 

till filing of this application. In the compel I irig 

• 	ci r curristances finding rio ither alternt:jve the applicant is 

app roach :i ng i:h is Hon hi e T r :Lhu na 1 for redressal c:'f his 

qri evances and praying f c:r a direction upon the respondents 

to acc:ommoda te the app ii carl tfor reten 1.:i':.;n of the applicant 

at his present place of postin: at least for a further 

t:en iod of two years in consideration of his present physical 

condition on medical ground,., 

- - 

,\ 	 C. 	C '•• 

gylz 42A44W4 L.4tA 
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C 	
That yo'. r appl loan t further begs to state that he belon s to 

Schedu led Ir ibe Comnun ity d the appl bent is borir f ide 

permari on L resin t Of PapaL Iba ri • Goal pare, tssarn, as such 

he is anti tJ.Sd to the pvil to serve nearer to his home 

.9 	
That it is fur therstated that the app i:icarit has got to 

eons namely., Sri Moh it Rahha aged about 9 
 e a r s and Sri 

Chaskar Joti Rab ha aged about 6 ySars \'ho r re pre:n tly 
Stij3 	

in Kendriya VidyaIav, Khena Pare in Class iv and I 
respaitjvi, 

 
As such the I mpu gned order  of t;rarisfer i'h:i oh 

is passed du cm q the middle of the ac.demic-•s55 	is .;Lss 

in total violation of professed norm as because i t is a 

seti;] ed position o f law that no c:rder of transfer and 

posting s hou ld be issued du rIng the middle, oft; he acedemir 

.1 	 ssesjon, In this conn act ion it may be stated that academic 

session of Kend ne VIdyalaya is Apr; I to March. as such it 

is the rriid academic Session and or that scorea I aria the. 

impugn ad order is Ii. able to be set aside and qu aehed. 

That it is a.. fit case for the i 'ble tribunal to protect 

the r ight and interas,t of the appi :icant on axtrem 

compassionate ground as the physicl conditi on of the 

applicant does not pa nrn it to move without any crutch. 

Therefore i. L wil I not he possi hI a on the part of the 

applicant to c&.ury out the impugned order of transfer and 

Posting dated 13. .1.1, 2CO.:L an d therefore Hon ble Tribunal to 

direr. t the respondents to reconSider the case of the 

applicant and f'.jrther be pleased to di r-ett 
	rasponi(-jerjts 

to eccommoda ta the applicant; in the office of the Puwaha LI 

at least for further parlod of two years or ,  till the  
Physical condition of the a.ppi bent i simpr:,. 

49-d,l4; kJL. 
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4, 17 Tat this application is made bone lids and lo rthe cause of 

justice. 

S. 	Oi'ounds For rei. 1sf s) 'ii th lenal orovisions 

.5.1 For that the applicanL. sustained severe injuries as a result 

of his accident on 10.1. 200,1.. for vhich it is difficult on 

the part of the applicant to move bithout crutch. Therefore 

the impugned order transfer and poating in respect of the 

app I .ican t: needs to be reconsidered on extreme compassionate 

ground . 

.5 2 For that as a resu 1 L of the accideni: f rectu ' -s occurred in 

the neck of the left ternu r of the applicant as such the 

movemeni: of the applicant is restricted . Iherefore at this 

critical lunctu re it is extr -emelv difficult on the par -i: of 

the appi i can t to carry out the irripi.ned order of transfer 

and posting dated 13,11 2001, 

5.3 For that the impugned order of transfer and posting has been 

issued during the middle of the academic session, of the 

children of the appi. icant in total v:i.olation of the 

:;rofesseJ n)rrri 

5.4  For that the appli can t has dependent father aged about 1 

yea r-s who is su ff e ci rig from various old age al lment and 

ther- e' is no one to look after him. 

5,5 For that due to expir - y of the younger brother of the 

appi icat it. the entire bu rderi of the deceased ta..nily has been 

shi Fted to the s hcu lder of the applicant 

6. 	Petal is of remedies exhausted. 

That the applicant states that he has no other alternative 

and oL her ef 'f icacious remedy than to File this eppli cai:iori 

t(Q4 k./Zt4 



7. 	letters n':)l: orevioul v f U ad or oeridinq rii th any other 

cou rt 

The appi I cant further dci r'ea that he had not previously 

flied any appi I cat icri , N nt Pa tit:iori o rSu ii: reciar -di rig the 

mat ten in respect of ¼'hi oh this appl icat:ion has been made 

before any court or any other authority or any other Bench 

of the Tr :ibu rial nor any such application • NrIt Petition or 

Suit is perid:jriq before any of them 

S. 	s1 .iefs souoh'l: for 

Under the facts and circumstancet stated above, the 

app ii can I: humbly prays that your I.o rds hips be ID 1 eased to 

issue. notice to the responder ta to show cause as to why the 

reliefs sought for by the applicant shall nc.I: be granted, 

ca]. 1 for the r ecu rds, of the case and on peruse], of the 

records and after h..ar ing the parties on the cause or causes 

that may he shoiin, he pleased to grant the foil oiriq rei iefs 

S 1. That the impugned order of transfer' and poel:i ng hearing No, 

24/99Adm,I dated 1311.2001(Annexure-) issued by the 

Depu ty Secre tary & Chief Admiri ietrat;ive Officer, respondent 

no,. 3 be set aside and quashed 5Q frr as 'the applicant: is 

con car ned,. 

5.2 That the Hon bie Tribunal be pleased to direct the 

respondents to al io' the appl bent to continue to ',ork in 

his present place of pos tirig at least for a further period 

of tin,io years or thephysical condition of the applicant is 

m pro v ad. 

SA1' IJtQd4j 
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8.3 Costs of the appLication 

I  

	 Any other relief or re]. j;e:fs to which the applicant: is 

entitled to as the Horble 1 ribuna.l may deem fli: and 

proper.  

9 	1_rLLE r i in order oraved f c r 

Pu ring perdn(y o I this appi ication, the app! :1 cent prays for -

the fol ioirig reli ef 

9 	The. t the Hon bl e 1 ribuna I be p leased to stay the operat:jon 

of the impugned order No14/99-Admn, I dated 13.11,2001 

(Annexure-) till final disposal.of this application 	fr 

as the app]. ic:ant is concerned, 

ic. 

This application is tiled through Advocates. 

Ii. Particulars of the 1 .P.0. 

I.P.O. No. 

ii) Date of issue 

i11) Issued from 	 H. P. 0.. Pu'ahaU 

iv) Payable at 	 H. P0 	Huwahatj 

12. Wit of end osU res, 

As ste ted in the index, 



11 

VERI Fl CT ION 

.LSri Shri Medini Kurnar Rabha. S/a Sri Mi hi r Chandra 

Rabha. , aged about :37  years 	o rk: nq rS Plafl Protect ion 

off I car (PP) In the Directorate of Plant Protection 

Qu r3. ranti ne . Storage ,, Central In tag rated Pest Management 

Ce.n tre. R 0. 8imruah Road. Gu ahati-/8I0O3 , ;ssn do hereby 

va ri. fy t1iat the statements made in Paragraph I to 4 and 6 to 

.12 are true to my Icno1edqe art ci 1: hose made in Paragraph 5 

are true to my legal advice audI have not suppressed any 

mat:erial fact 

And I sin this verif :icaLion on this the 28th day of 

November • 2001Y, 

kLca 	k'~ . 



V2- 	 . 	() 

F.No. 2(2)/9601pNc 9 G13r/ 1
,/: 

c) 	I 

(l)pti  
Ot'eeibt1)'L 'i I. 	 ntc: 	- • 	. 	'' 	i. ted 	02 /O./t6 

• 	.I.•l 	I 

To, 
The P1vnt Protection Jthriner 
to the Govt. of India 
tte. of Plant Protection, 
Quarantine and Storago 
N.H. IV, Faridilnad (1rym) 

Subject : Transfer the poBt of posting in rpeot of Sh. H.K.1bbhr 

	

PFO (PP),C1.PM.7'l to CIPiC,Gu1tt 	P. rdiri. 
-- 	 fl- 	......... 	. 	. 	- -. 

af. 	z Dte. of PPQ & S Foridabod 's office ord#r 	+8 of 1996 

5jr, 

I bavm the honour to inform you that unde ririi bev  
been given .Qddition1 responiblity of CIPMC,Guwhati vidn T)te.' R 
or P.P.Q.& 8tOrs NJJ'. IV,Faridh 	office order No. Iflfl99r 

J )etter No. lO3/9i.I d;ted,  08.03.96  re'WAD OF OFFIO',Contro. 
lung Officer and Cheque 1)rniing Officer of the eotub1ihint of 
C IPMC, Ouw;hti. 

Thut Sir, underslp.,,ned at pre1nt doing bis h't to di.-
charge all o'fficisl dutioi as Head of Office and Contro1Un Of f.tc 
of CIP)1C,OuwahfLti.tt it it found that vroo of work inc1udiii C!1@1'r'-

drMwing aceounto works more at CIP1C,Ouwahnti cowpared to Ci:pIC, 
JWiwal office rond it is x'equired to *ttend x'egulr1y at CINIC, 
Guwbti Office on itut!.on dexr.dv. Under tht situation it. le 
therefore, rqu-t to 1lo-w permanent transfer to underrigne. 
( M.t.abkia,H'O,CIWC,Aizwi) to Cfl)4C,thwshati oo that he cirn 
di soharge official dt*ie 'moothly in uddition to look ftr the 
work of CIP4C, Aizwl office. - 

	

t. 

• 	'This is for your kind informttion sn4t furthr neoevtry 
potion please. 

With rgrde. 

Tours taith11 

(14.K .flehb) 
Plsnt Prot:ction Officcr 
CIPMC,Aizwl r Cpiwch&cti. 

Copy to the lYirctor (IPM),Dte, of P.P.0A Storsirn,11.11. IV, 
P'ridbd for kind infortstion sind 1u'ter niceflnry 
with rfu'enoo to t1ephonio dicus1on. 

7 	 • 	. 	 '*' 	.-' 

( M.K. Rr4bba ) 
-. 	Plant Prototton Officer (PP) 



. 
:kt'*:L4 	• . • 

o •h ' 	.tc 	t : 
 

,. 	 :' 	 • 	 ; :: 	
(I 	I • ' 	 •• Yc7 • • • \ 

: 	10 	10/93—Adm I   
G cive r,nmo nt of Indta 	 I \\ 

instry' of 4lqricultura  
1 , Uupl!txlIrJr)L ur i!cjric..u1Lurci a (tpoi..ion 	% 	4 

< DireCtOLte 1  of• Plant-i ProtectLon*(uarantjI1e& Storage - 
jI 	 e 	, ; r ar L dab ad ( Haryana 

	

i;:; 	 •k 	 ,.... 	. 	 • 	 " 	r, 	? • 	p,.1- 	•. .. 	,. 	 . 

ate d • 04 • 0? .1996  ? ( Y 	 \ r 	 ? 	7 

PyFIC 	.)•Rp R N 0 3 3, Of  19 9 6, 
I  

n. 44assr. to 	Goverriniet of 1nci.a ha5 
6`dli 	of'  $hr,. 1,R. 1bha, Plant Protection Of'ficer 

pp).:r.om Cta1'Integratod .est IlnDqement Centrc,..izw1 to 
PE3stf!IanageIner1t:Ceiitre, Guiahati a9a3-flst the 

acaptpost Ofant Protection Uffxcer(ritrnQ1ooy) with immediateI.

ffc.ttand UnJqPurther orders 

	

Wr i . 	. ... 	. 	. 	. . 	. . 	 . 
Plant Protecton Uffiçer( PP) he11 continue 

obe(the, Headof. Offic.Contro11ing Offcer(Drawing & Disbureing 
of Central Integrated Pest 

4)Z(Jal in addition to hi5 duties as Plant 
rotecion OFfi r InchakgeoP Centrol Integrated Pest Plandgement 
ntre' 6UuahaU)u1 th06t any extraremuberation 	 , Mlf 

I 

............ 	 . 
• $Tha transfer or Shri 3bhz 13 ii p.1b1...c 	r 4 	he 

Joininn t3inn nl-r', 	per ................................................. 

•)i4. ?;t, 
: .' 4I'.L i f 	,: 	 .. 	. 	. 	 . 	 . 	4,.TZ'A_A: 

_._...
NDI 	) 

CHIEF .AO) ) INI3TflATIv 	OFF I(..E R 

I. 

t 
1 t 

4ri<abha,. PPOPP) CI1C, izu1. He may 3ubmit his 
1 chargere1inquishmt/a,gumptio reportçiri duplicate) to 

1Pay.&Accpunts Ofrice copcerned (PP&i), Far 4 idabad. 
JDirotor(Ipti). 

 AccountslSection 	 4 	I  
IV '& V SectLon3., 

47Incharga', CIPIIC, xzual, r 
1 tIncharge, CIPI1C,'GuWahati. 

Vig1nce 1  Section. 	 .. 	 .4 
PP, 1 " 

IV! Off3.Ce.4or'cJer fo1der 

: 

I 	I ... 	.'.(. 	 . 

. 	. 	

: 	' 	 .: 	.....,. 	. 

• 	. 4 4. ,  . 	 - 	•1 	. 	 . 	, 
4 I 
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DISPUR, GUWA)IATI 781006 
I 	' PH 561654 l56715 I 66536 I 5bfl9e I 1b7008 (Dir) 

FAX : 0361.562465 ' 

,4) •t] 
lb 

'k e 

C_..-i.&_ ) 

DR. N. MEDHI, MD 	4 
DR. B. SAHARIA, ML) ry 
DR. S. K. HANDIQUE, MD 

Ho4pJ.f..a.t No 	1096441 H R V Nwnbeit 	01098047 	Repo.'tl No 1804200 288 
KR. RA8HA 	Age :37 Sex :M Repon...t Da.te 	10-JAN-2000 

- ----4 .:.  ------------------------------------- --------------- ---- --------------------- 

PI EXAflINATION REPORT ON 	X-RAY HIP JOINT 
: 	 (LEFT) 

iL 

	

$ 	4 $44 	L. 	, 
trj 

A 6,tactAae i.4 seen .4..nvov.4jtg the neck oj the 
ipu.i (9 Intenitoc!wjit€iu,c ó.kac-tw.e) 

- 	Re..i-t o6 the bone4 a.4oujut -theivLp Jo-.uvt a.e stoimo..t 

H.2d 4o .t Ud4Lte 4wQ24.AJZg 4eefl 

- 

	

 r  f.  
	

, 514J 	 — 

' 

- 

: 	DR. N. HEDHI, I'lD. - 	DR. 13. SAHARIA,MD. . 	DR. S. !CHANDIQUE,HD. 
CHIEF CONSULTANT 	SR CONSULtANT 	 SR CONSULTANT 

- S 	 - 

44  1 

.5 	 . 

4 	 I 

- 

. SY S.  

.4 

.., 	. 	. 

4- 	.4 

iJ;..,: 	S.,: ' 	•:r 	 -.: 

; U 
	

I 

, I•  47fr 1 	44 	I 	I 

4 	 4 

-S 
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t1Pe,5ItE1fl i•:9  ilik !i 1i 	ivi 	iIi 	ui 
SMK1ITG SAND C11}3\VINIO J3flFJLN U].' iNSiDE 11 lE IIOSP. i.'AL PIWJ.IIJ.UEEL) 

Gi1ti 	dier1 CiIc c 	XØi.ta A\\ ç'• ' 

Dntcd Giwnhti I 	\.\.. 19  

( \1EDCL C11&iiI:1C.AJil ) 	
\' 	

'1 

W'!O 	il 	lAY (:c)NCEE k N 	. 

This is to certify thai Shri / Stntl 	 kt1- 

WRS trcntcd as an in-door I out-door pnticnt i 	 ' ) 
of Medical College Hospitai Guw'nhati Itoin 	.fl....-(i 

to 	 and 	ns I Is sutFcring from ... 
1f) 

 

He/She was (is advisedd take rest for .. ............• wick 1d:iys / iiiii'I hn 	w tili 

effect From ....! ///?.Q'to -. 	 . 

Now he I sJ10 is fit 1,0 resuinc his / hfr dffl0cs5 / 
 

Counter sIgned . 

Seal . 	........ 

1 
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- 	- :— 	 Ministry of Agriculture_ -  
Departinént of Agriculture & Cdoperati0n 1 ' 

PT•OF PLANT PP!T)TECTIQN QUARANTJNE& 5TOP.AGF 
i 	NiL. IV, Eatidabad 121 001 	 . . . ..,.. 	. 

- 	
. 

"Dated, the 13  Nove6er,OO1 
. 	. 	 . 	.... 

-— 	 /-/ 

• 	 ' ? 

Sl.No. Name &•Dèsinatiôn . .. .
S...]. 	

Present Place of 	 Transfere&to-- 
of the Officer. 	. •.. 	Posting 	- 	.. 

I. 	Dr.S.P.SharmaPPO(E) 	PQS, Bongaon 	 CIPMC, Guwahati 

2. 	Shri K.S.Godeshwar, PPO(PP) 	PQS, Cochiri 	 R.PQS, Mumbai 

I I_......L 	 DOC\/t\ 	 fl1C 	 !'Tfl?Xf' P' ... 
.. 	ui. uuicLi L.1iuIui, rL)tc) . 	 vistzuiupatiiiu 	- 	 L1rIvLL, 'JUwd1idU 

4. 	Dr.M.K.Rabha, PPO(PP) 	CIPMC, Guwahati 	LWO, Jaisalmer 

5-' 	Dr.S.R.Choudhary, PPO(E) 	CIPMC, Guwahati 	LWO, Bikaner 	• 

Shri S.Padmanabhan, PPO(E) 	RPQS, Mumbai 	 PQS, Cochin 

Shri P.K. Ghosh, PPO(E) 	RPQS, Kolkata 	 PQS, Bongaori 

S. 	Dr. CSK Vijavkumar, FF0 	RPQS, Chennai 	 PQS, Visakhapatnam 

9. 	Shri D.P. Singh, PPO(PP) 	HQs.Faridabad 	 CIMC, Faridabad 

IU. 	Shri 0.P.Verkya, PPO(PP) 	CIPMC. Faridabad 	HQs. Faridabad 

The above transfers have been made in public interest and therefore, officers concerned 
are emitted Loirmal TTA and Joining Time as per Rules. 

Deputy Secretary & 
Chief Administrative Otlicer 

Distribution: 
I) 	Officers concerned 

Officer Incharge, RPQS, New Delhi. The Charge relinquished report of the relieved 
officer and Charge assumption report of the transferee may be forwarded immediately to 
HQ, Faridabad. 
Concerned Scheme Incharge 
Vi(yilance Section 
Office Order Folder. 	.. 	 . 	 . 

Accounts Section (Hqs) 	 p44. 
Personal File of officer concerned 	 / 
Guard File 	 . 	. 

8) 	PStoPPA 	 . 	.,. 

: 	
: 	 . 	 . 

._ 	.. ..• 	. 	 .. 	.. . 	 . 
.-.: 	 . 	 :........... . 
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IN THE CENTRAL ADMINISTRATTIL TRIBUNAIi 
GUWAJIATI BENCH AT GUWAJLkTI 

O.A. No. 463/2001 

Shri M.K. Rabha ..........................Applicant. 

Vs 

Union of India and Others ...............Respondent. 

(Written statements for and on behalf of the respondent No. 1 9  2 and 3) 

The written statements of the above mentioned respondents are as 
follows:- 

(1) That a copy of the OA No. 463/2001 (hereinafter referred to as the 

"application" has been served on the said respondents. The 

respondents have gone through the same and Understood the 

contents thereof The interest of all the concerned respondents 

being similar COmmon written statements are filed for all of them. 

(2) That the statements made in the application which are not 

specifically adniitted, are hereby denied by the respondents. 

,. . 	- 
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c 4 

(3) That before traversing the various paragraphs of the applications, 

the answering respondents beg to give a brief resume to the facts of 

the case as under: 

The applicant Shri M.K. Rabha is a Group 'B' Gazetted officer 

having All India Transfer Liability. The applicant is at present holding 

the post of Plant Protection Officer (Plant Pathology). The applicant is a 

resident of State of Assain. The applicant is the head of the Plant 

Pathology side at Guwahati unit. He is the only authority responsible for 

all thnction and duties of this unit. He is also the Drawing and Disbursing 

Officer with cheque drawing power. All the financial matter are looked 

after and managed by him as a sole authority. 

It is also worth mentioning  here that for quite sometime it was 

observed that the applicant has been irregular in atteriding to his official 

duties without any leave or intimation. There -was also information that 

the Guwahatj unit of the respondents experienced great difficulty in 

implementing the various schemes and projects which are time bound in 

nature due to the failure on the part of the responsible officer like th e  

applicant. As a result there was no smooth functioning of the Guwahati 

unit which resulted. in various athninistratjve complications. it also would 
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not be out of place to say that CIPMC, Central Integrated Pest 

Management Centre, ç}uwahati is an unit entnistedwitii the discharge of 

the function like field training of farmers and State Government Officers 

regarding integrated pest management which is a ten Weeks training 

prograinnie at a stretch to be conducted indifferent districts in the State of 

Assam. Apart from the other activities involved rapid ioving surveys is to 

be conducted fortnighfly to monitor pest/diseases build up in field crop. 

Other than these progtanuries there.are some administrative, scientific and 

technical functions including the investigation in the laboratory. The 

functions are integrated, time bound and also needs completion ma dhain 

manner involving expert opinion on the results. 

In this particular area the applicant is the authority in the State of 

Assain having his place of work at Guwahatj. But due to habitual and 

frequent ,absence/irregularjtjes from duty of the applicant the Department 

has suffered a lot as the various Scientific process and functjons got stuck 

up or dislocated due to his unwarranted absence/irregularities without any 

reason. It also needs to be mentioned here that under the Directorate of 

Plant Protection, Quarantine & Storage, Department of Agriculture & 

Cooperation, Mi istry of Agriculture there are three main functions viz. 

a) Integrated pest management, b) Plant quarantine and c) Locust control. 

- 
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So far as the integrated pest management, such stations/uiiits are located 

in almost every States of India, while plant quarantine stations are located 

in sea ports, airports and land customs stations like the Customs and 

Excise Department having connection with international trade and 

business and ramifications like the Customs and Excise Department In 

this international trade and business, there involves a very high degree of 

risks in controlling the entry of exotic pestldiseases from foreign 

countries into India in various forms. It also involves the sensitive issue 

of revenue collection in some extensive manner. 

So far as the locust control stations are concerned these are mainly 

located in the western part of India and particularly in the States having 

deserts (Rajasthan and Gujarat). In this locust control stations the 

function are only related to monitoring of movement of locust swarm (a 

typical desert grass hopper). There is no involvement of any international 

trade or business and question of revenue collection in such locust control 

stations. The duties and responsibilities of the locust stations are 

comparatively lesser than that of at plant quarantine stations. The work 

load depends upon the pattern of migration of locust swarm. Such 

migration may be at monsoon time, but not throughout the year. 
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As the Central Integrated Pest Management Centre was not properly 

functioning, the competent authority kept the Guwahatj unit under strict 

observation. As a first hand step the Guwahati unit was inspected by 

some senior officers during the month of June 2001 and July 2001. After 

the inspection of .Guwaliatj unit, the said officers submitted their 

observationJrepos clearly indicating and stated therein that the applicant 

was not only habitually irregular in attending to his official duties, but 

also .was misusing of Governmeiit funds in his capacity as the Head of 

OfficeICcnttoIling 
(Drawing & disbursing) Officer and also was irregular 

in disbursing of salary at the Centre to officers and staff. The applicant 

was also found to have been misusing the government vehicle for his 

private use. Besides, the applicant being the Head of Office, cQntrolling 

officer and disbursing officer, also found to have not beenñnpImenting 

proper control over the funds released to the staff on account of tours and 

other advances thereby misused government money which remained 

unadjusted On one occasion, the applicant has drawn a sum of Rs. 

36,100/- for use of 1PM Farmers' Field School (field training of farmers 

and government officers) out of which, only Rs. 7000/- has been 

disbursed each to three Technical Officers (111) but no satisfactory / 

explanation has been furnished before the inspecting officer regarding the 
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balance money of Rs. 15,1001- this act of the applicant has also been 

viewed as misuse of government funds. 

The inspecting officer also reported that the applicant was not 

taking interest in the technical and scientific activities of the Central 

Integrated Pest Management Centre, Guwahati which Was his prime duty 

as a Head of Office of the Centre. 

- In view of above facts and cfrcurnsaces and reasons explained the 

competent authority had to Consider observation and reports of such 

inspecting officer and had to accept th e sugg  
estions in public interest in 

order to streamjje 
 the functions of Guwahatj unit in a desired Enanner. 

As a corrective measure to put the administration of Guwaliati unit in full 

gear the competent authority took a decision to issue transfer order of the 

applicant alongwjth other, viz. Shri S.R. Choudhury in a chain transfer 

throughout India. 

The said transfer order has been challenged in this application. 

Before effecting the transfer order the View/decision taken by - the 

respondent, was further scrutmized through 
the  process of another 

inspection conducted by a very high level officer (The Director 1PM 

- 



7 	 . 

himself). In the said inspection also the inspecting officer found report / 

observations of the inspection officer as true. Accordingly, the applicant 

has been transferred to LWO Jaisalmer on Larger public interest in 

general and on administrative ground in particular. 

4. 	That with regard to the statements made in the paragraph I of the 

application the answering respondents state that the applicant has wrongly 

construed the contents of the transfer order dated 13.11.2001 and 

misunderstood the same. In fact the said transfer order is a chain transfer 

which has been given immediate effect, so that the transferees may 

immediately proceed and join the new place of posting. The transferees 

have stood relieved with effect from 14.11.2001 and struck- from the 

strength of establishment of Guwahati and therefore, the statement made 

in this paragraph, 'Sought to be transferred' is not a fact and hence 

denied. 

The law relating to the transfer and posting is now well settled by 

the series of decisions pronounced by the Hon'ble Apex Court. The 

rationale of such decision is that the Court or the Tribunal shall not 

interfere with the transfer orders passed by the competent authority unless 

such transfer orders are issued in violation of statutory rules or on the 
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• grounds of malafide. 	Mere non observance or violation of 

guidelines/policy or executive instructIon or orders cannot be a ground for 

such interference. It has been observed by the Hon'ble Supreme Court 

that the Central Administrative Tribunal cannot sit in appeal over transfer 

orders. The court will also not make any roving inquiry to fmd malafides 

and or unless malafide is proved there shall not be any ground for such 

interference. The Apex Court has also observed that the question of 

personal problems like illness, Children education, fmancial difficulties 

etc. are not be entertained by Court and same matters are to be taken up 

by the applicant/employee with the competent authority of the 

administration. In this connection I also submit that as provided in 

Fundamental Rules the whole time of a government servant is at the 

disposal of the government which pays him and he may be employed in 

any manner required by proper authority. It is also provided that a 

government servant is liable to be transferred on account of inefficiency 

or misbehaviour. As per the service condition of the applicant he is liable 

to be transferred anywhere in India in public interest. 

Under these facts and circumstances as stated above and the settled 

position of law, the allegations that the applicant has been sought to be 

transferred in violation of the professed norms, during the mid academic 

MM

-• 
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session of children and by ignoring the medical grounds cannot sustain in 

the eye of law. Hence the application is liable to be dismissed. 

That, with regard to the statements made in the paragraph 2 of the 

application. It is submitted that the petitioner have got no cause of action. 

His application is not maintainable. 

That with regard to the statements made in paragraph 3 of the 

application the respondents state that the application is premature and is 

liable to be dismissed as. the applicant did not exhaust any of his 

alternative remedies available to him and or even by filing a 

representation. The applicant has got no cause of action, therefore the 

question of limitation does not arise. 

. That with regard to the statements made in the paragraph 4.1, 4.2 

and 4.3 of thefl application, the respondents state that these are all matters 

of records, hence nothing is admitted which are not borne on records. 

That with regard to the statements made in the paragraph 4.5 of the 

application the answering respondents state that the, applicant in fact met 

With an accident on 10.01.2000 and he frilly recovered and joined on duty 

Vj 
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with effect from 16 03 2000 The applicant has submitted his medical 

fitness certificate from the competent medical authonty. Since then he 
.... 	. 

has not availed any 	leave on this very medical ground andnever 

medically unfit thereafter. It is also demed that consequent upon the said 

accident the movement of the applicant is restricted due tO development 

of subsequent complicacies. It is also denied that the applicant required 

the support of crutch, because there is nothing to show that he developed. 

any such mediôal complicacies or was under any treatment and hence it is 

false and therefore denied. . . . . 

- 	...,. 	.. 	. 	... 

9 	That the statementsrnade in the paragraph 4.6 of the application are 

purely, personal and family problems of the applicant and uch type' 'of 

probleitis are almost common with".eveiyone and ti ese problems and 

personal matters haveL to do with the incidence of service of the 

applicant as the matter of transfer is an incident of service It is also 

categorically demed that the applicant requires medical checkup as well 

as constant medical treatment - there is no pràof with the respondents 
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nor the applicant hasany such medical bill. Therefore, the contents of the 

para contrary to the above submissions are wrong and denied. 

10. That with regard to the statements made in the paragraph of 4.7 of 

the applicantion the respondents reassert and reiterate the foregoing 

statements made in this written statements and accordingly deny the 

correctness of such statements. made inpara.- 4.2T of -theOA The 

The answering 

respondents in this connection also state that the transfer order 13.11 .2001 

has been issued purely on administrative reasons and in public interest. 

There is nothing to show rgrdmg as arbitrary or unfairness on the 

issuance of the transfer order. From the order itself it is explicit that the 

order is a chain transfer involving as many as 10 persons and to expedite 

the process of giving effect to the transfer, order has been made showing 

the transferee as 'stand relieved with immediate effect'. It is therefore 

easy to understand that there is no need of, any formal handing-

over/takingover of charges and resultantly no reliever is also required. 

Each and every transferee should move to report for duty in their new 

place of posting. As the applicant stood relieved with effect from 

14.11.200 1, he has been struck off from the strength of Guwahati, Central 
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Integrated Pest Management Centre. However ,  in compliance of the stay 

order granted by this Hon'ble Tribunal he has been allowed to continue at 

Guwahati till the stay is vacated. Ti - I /" 'r-' 'A, 

IVIVNaniAlm 	 icpt r4d al 	 in 	Jb)1'It ( ,& 

C'rS'cr 	 /_ 	 CLeA-d 

( 	 in,tttioI 	 // 	71,• b nj 

That with regard to the statements made in the paragraph 4.8 of the 

application the answering respondents state that the applicant being a Gr. 

'B' Gazetted Officer with all India transfer liability, his transfer is in 

larger public interest and on admihitrative grounds and caimot be 

restricted on the grounds of so called privileges extended to ST 

community. Moreover, there is no such statutory and mandatory 

restrictions on the transfer of a Or. 'B' Gazetted Officer belonging to ST 

community. Hence he is not entitled to any such privilege. 

That with regard to the statements made in the paragraph 4.9 of the 

application the respondents state that even if the transfer order had been 

issued during the mid academic session of the children of the applicant, 

this will in no way affect or disturb the education of the children if the 

applicant proceeds to his new place of posting. It is to be clarified here 

that there are better scope of education at Jaisalmer where, similar 

Government run Schools are availabl9he transfer of children from K. V. 

Khanapàra to K.V. Jaisaliner will not be a problem and as such it cannot 
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be a ground for interfering with the transfer order of the applicant. 

Therefore, the contention of the petitioner made in para 4.9 are wrong and 

denied. 

In this connection the respondents also beg to state that the reasons 

for interfering with the transfer order on compassionate/medical grounds 

are not tenable in the eye of law and the same cannot sustain particularly 

in view of the fact that the applicant is quite mobile and capable of 

discharging all the functions and avocations in his normal life. In 

addition to his ability to attend the official. -work, the applicant had 

occasions when he even undertook long distant official tour even to 

Hyderabad and within the State of Assam. Under these circumstances 

and comparatively on the nature of job entrusted on the applicant at 

Guwahati, the nature of duty/job at Jaisaimer LWO is of lesser 

responsibilities and does not involve any such long disthne tour and also 

does not require frequent movement out of. station. Therefore, 

c.nsidering all the facts and circumstances ; and also the suitability of 

posting, the applicant has been transfened and posted at Jaisalmer in 

public interest and on administrative ground as stated hereinabove. 

TYM
- 	

S. 
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The copies of the LA. bill and logbook are annexed hereto as 

Annexure-)Li(Series) 

I crave the leave of this Hon'ble Tribunal to allow me to rely upon 

- 	and produce the relevant documents/reports in connection with the above 

facts at the time of hearing. 

That with regard to the statements made in the paragraph 4.17 

(should have been 4.10) the answering respondents state that the instant 

application has been made with ulterior motive to derive undue benefit by 

abuse of process of law and hence the application is liable to be dismissed 

with cost. The contention of the applicant is wrong and denied. 

That with regard to statements made in the paragraph 5.1 to 5.5 of 

the application, the answering respondents state that under the facts and 

circumstances of the case as elaborated hereinabove and the provision of 

law involved, the ground 	
'art i 

sa 	oniic1ijtij 	the same are not 

tenable in law. Therefore the application is liable to be dismissed with 

cost. 
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15. . That with regard to the statements made in the paragraph 6 of the 

application the answering respondents state that the applicant never raised 

any issue regarding his personal problem and made no representation at 

any point of time although he had the clear knowledge that his service is 

transferable an'where in India. Therefore the statements made in this 

paragraph are not correct and as such the same are denied. 

It is submitted that para 7 of the O.A. need no reply. 

That with regard to the statements made in the paragraph 8.1, 8.2, 

8.3 and 8.4 of the application  the answering respondents state that as 

explained hereinabove and for the reasons given under the provision of 

law, the applicant is not entitled to any relief as prayed for and the 

app1jcatio.js liable to be dismissed with cost, the Same being devoid of 

any merit. 

That with regard to the statements made in the paragraph 9 and 9.1 

of the application the answering respondent state that in view of the facts 

and CIrCUIT1StanCCS of the case and povisjon of law as stated hereinabove, 

the interim order dated 29.11.2001 passed in O.A. No. 463/2001 by this 

Hon'ble Tribunal may please be vacated 

PRIM •0 
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That the respondents also respectfully submit that the transfer order 

dated 13. 1.2001 is a chain transfer involving as many as 10 officers 

pertaining to 8 different stations spread out in different locations in 

different states in India. This transfer order has been made in the larger 

public interest and also on administrative grounds, amongst Others, with a 

definite purpose to augment/revamp the administration and to achieve 

some objectives. If the transfer of the applicant is interfered with or 

quashed, the entire chain will be broken and there will be administrative 

chaos leading to various administrative complications. This will also 

hamper the total functioning of the Department which may lead to 

frustrate various schemes and projects resulting in serious lapses on the 

part of the government ,  and such lapses may result in colossal/huge 

losses/devastation in the field of Agriculture If I
the transfer order is 

interferedwifl and the interim stay order dated 29.11.2001 is not 

immediately vacated,  the respondents would suffer irreparable loss and 

injury and also it will defeat the public interest. 

19. That the balance of convenience in vacating the stay order is also in 
favour of the respondents as the matter of order involves public interest 

whereas the application has been made solely on the grounds of private 

interest. This service Jurisprudence is to protect the public interest and 

hence the application is liable to be dismissed and interim order dated 

29.11.2001 is also liable to be vacated with immediate effect. 

HUI 
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In the premises aforesaid it is, therefore, prayed that Yqur Lordship 

would be pleased to hear the parties, peruse the records, and after hearing 

the partiesandperusing the records, shall further be pleased to dismiss the 

application with cost and also be pleased to vacate the interim order dated 

29.11.2001 with immediate effect, and/or pass such further or other order 

that Your Lordship may deem fit and proper. 

I -  

yzJ El C A-T 

Ki 
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VERIFICATION 

.i, S kl. RcL~ 	 - 	 at 	present 
	

workig 	as. 

Ô4 	jrrJI, 	S,(ikA.Jln the office of the Directorate of
. 
 Plant 

Protection, Quarantine & Storage, Department of Agriculture & 

Cooperatipn under the Ministry of Agriculture, do hereby solemnly affirm 

and stAte tiat the statetrents .made 	
: 	 tb I 	3 .+• 	:• 

are true to my knowledge and belief, those made in paragraph 

being matter of records are true to my information 

derived there from, and rest are my humble submission before tius 

Hon'ble Tribunal I have not suppressed any material facts 

And I sign. this verification on this__ 	k day of February, 2002 at 
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F.No. 	 l.P. M. for better environment 
TrTT 

GOVERNMENT OF INDIA 

Ministry of Agriculture 	 GRAM MANAGEFEST 

(i t 	wrni tjri) 	 454676 
(Department of Agriculture & Co-operation) 

i, 	i1th1 	q 	FM 	9TT 	H 

DIRECTORATE OF PLANT PROTECTION, QUARANTINE & STORAGE 

CENTRAL INTEGRATED PES1 MANAGEMENT CErT: 	.. 

.... .................................... 

	

ri 	T111 (N) 	 Decnc 2001 

	

R. G. Baruah Road, Guwahati (Assam) 7810O3 	Date.................... 

To 

The Diretor(IIM), 	
I 

I)te.Of P.P.Q&S,' 
- 

Sub.: SubisiOn of TAill w,e.f. 10054001 to 27,5,2001P 
04.06.2001 to 0.0.2001 in r pectbf:)I. 
Cp)C,w&ti-r,ard.ing. 

Ref.: Your's Letter No.2_3/200-IPM(TA) d b4,11 07.12.2001 

Sir, 

With iferenee to your letter citaboTe(COPY enelo d), I 

• 	have the honut to encloSed herwith the T.A.iU of Sb, ,Rahhi 

PP0(PP) CIPMC,üwati w..f. 10. 05 ,2001  io 27.05.2001 for .fl1L 

O1+.O6.2Oi to;0.O.2OOl for .1621/- jtriplicate for yot kind 
perusal a .& furthr Reeessary action. 

1C. As aOTC. 	
Your5 faitlnfully 

flr''r (rJ 
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CENTRAL .0 . G,AJ14.A 	' 	 : . 	• 	 . 	) 

'c 	Sub bill (Tour)   
T.R.25 	 Sub bill No : 	: 	 ',. 	 . 

. LTRAVELLI1JG MLLUVVANCE BILL FOP TOUR 
(Note This bill should be prepared in duplicate - one for payment ac the other as of'ice rop 

. 	
: 	 ... 

PART.-A 

	

I 	il 
(To be filled in by the Government servant) 

	

1 Name MJ 	R B IR. 	2 DesignatqJ' p p 	( p p 
3 Pay Rs 	 I 	LCOWaflC 	4 HeadqUarte S1. 01P87c 	?7 - ii 

	

. 	 . .. 	 . 	 S.: . 	 . 	 ". 	

•''• 	 . 	 •• 

5. Details and putpes ofjourney(s) porrormed:—  

Mode Departure 	
i 	

Arrival 	 Trv:I og J 	Distance 	
Dura 	Purpoe 

	

. 	 . 	 . 	...:. 	class of 	. . • Fr paid 	
for Road 	tion 	• of 

	

Date 	Time 	From 	Date 	rnno 	To 	aco1mo 	
, 	mikage 	of hail 	Jou;rupi 

/1atI * 	:%a 	I 	3 o 	 r- 

Cl 	 ". 	 ....... 

	

10  /0/ 	10 
(11) R3i(Ct ii/o 	to i 	

1ioo'n 	 -t:u 	- 

	

o 	 ts!oI12. 10 \Ao 	 - 

............... ....
F 

ZA 

	

i7 I 	 l31° 	3 l 	
- 	 - 	 - 

	

7o 	 Io 	t 3c. 	 - 	
) 	

cL 

I?, 	 0 	 - 	- 	

- 
AtAtimba I ................. . 	 . 

	

—--- __ 	___ 

- 
q0i ' 	 ,_vs1o) 	

y ; 
i.so 

f To! 	 ekornc VkViio 	 - 

	

.............. ................. .............. .... 	.................. 	
1!.........  ..... . 

...................................'c..c.?\)..  ..... 

 ........ .. 
H 	- 

..........4 

 ......... ...............;.. ".4........... ................ .................. .. 

	

I 	I I' 	I 	I 

	

____I 	 I 	I 	-- 



PeriodofSty' . 	...,.••,•• 	 i: 

	

S 	 j 
Nme of the !IoteI 	 • 	H, 

I 

. 

Oaiy-rate of 
lodging chapged 

Tptai Amoupt 
paid 

from To 	I 
As 

I 	 II 

ti III ii 
I .  . 	•. 	'>:. 	•' S  S  

S 	 S 	 •S'S. 	 . 

S 	
S  If 	H 

'5 	.5. 	
5 , 	 - 	:.. 	........ . 	.. 	 5 

(.. 	. 	•.:[ S  S .  

it................................................................. 

....:. ...... H... 

I  

• 	• 	. 

..................... 

..................... 

ii 

S I 

ft ..........I •  I 	

I• 	el 
.. 	• 

.................... ... 
.. 

I 	 4. 

..z•. 

H: 

06. Mode of Journey(s) 	
I 

(flAIR •,. (a) Exchang.voucher arranged by office 	 . Yes No 

(b) Ticket/Exchange vQucher arranged by .............................................................. 

.............. 
(ii) RAIL 	(a).Whethertraveiied by mail/express/ordinary train ? ..... .. Yes / No 

Whether, return tickets avaUable 7 .... ................................, .............................. 

If availabte,hether return tickets purchased 7 If not, 5tetO r$sons ..................... 

(ju) ROAD 	MOde of bonvoyance used (i.e., by Government transport/by taking a . 	 . 
Taxi, a single seat in a bus or other public conveyance, by.shqring With 

•..> .> ..... ., .• ,arohe!Gôernment servant in a car belonging to himor toa third 

person to 1 bespecified) .................................................................................... 

. 	.. 	. 	I 	 .. 	... 
T. Dates of absence from place of halt on account of:—  

Restrict€d Holidays and Casual Leave 

Not being actually in camp on Sundays and Holidays 

8. Dates on which free qard,and/or lodging provided by the State or any,organisation financed by State funds:- 
• 	 'H 	. 	.... 

Board only .................................................................................................................................. 

	

i
, 	 S 

Lodging,'only 

Boarding and lodging 
S 	 - 	 S$•• 	 • l' 	 •' 	 : 	 . . . ........

•.,,..t 	
•5 . 	.. 

9 Particulars to be furnished along with hotel receipts etc in cases whore higher rate of, Daily Allowance is chitnid for 

stay in hotel/other establishments providing board and/or lodging at scheduled tariff.  



• 	
H 

• 	\3D. Particulars of journey(s) fdr which higher class of accommodation than the ctheo.which the Government SOrvart is 
entitled was used, 
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Date 

Nimee of Placqq 
Mdn 411 rInt, (Iqp I y cI 	tIi 

()1lVUyaIiCe 'hldb wttI entItled 
From 	 To  used. erIftled travelled class 

r1h 

I 	 .. 
••••••••••••••••••••••••••••••••••••••••••••••••••••••••••• 

................................................................... 

- 
.- ............................................

..................................... 
II 

Jj. 	 .................................... 

. ....... 

iiii:.: .................. ..I••Y i 
,Note - If the journey(s) by hiher clas§ of accommodation has been performd wihthe approval of the corTpetept 

authority, the number and date of sanction may be quoted 

S 	

•'. 	

•I 	 •-- 	 :- 

11 Details of journey() peormed by road between places connected by rail 

	

S 	
1 	•• 	•• 	. 	. 	. 	

- 
Name(s) of P)aêols) 	 .L 

Date 	
- 	I 	. 	 Fare paid 	. 	Remarks 

From 	 To 

	

S....- 	 S 	
Re 	P. 

1 
......................  ...... ....... S 

l 	 I  

• 	.• 	 . 	. 	 H 

	

• ..... 	................................................................................
[ft............................ ...................................................................... S  

.............................. 

	

• 	. 	• 	:. 	I;! 	 I 

............... 

/ 12. Amount of Advance of Traveing Allowance, it any, drawn 	 '-: 

Certified that the informatin as given above is true to the best of my kr1ow?dge and Will 

	

Date 	 ... .'Tt'1 	.. . 	 thgnatiire of the Goveriirrrnnt sarvan 

	

TOUR 	 . 	p- (v4 thc'i.' 2flcI-r C' 	-• 

4 
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I 	 PART—B 	 H 
jTo be filled in by the Bill Section): 

The net entitlement on account of Travelling Allowance works out to As . .... 
P 

(Rupees 	 ) as detailed Ielow 

Railways/ri4'BusIStem fares 

J. 	
('s) 

Road mileage for 	
I 	

kms 

4/7 	Paise/km 	 I 	 .& c' 

Daily Allowance' 	 I  

................. 

	 ... 	. 	.  

(1) 	
_7o 

1 	%&7 	/G3/_ per day As 	 I  
I I 	 I 

	

C-'ci& 	cv' 	 . 
(a) 	 days @Rs 	I 	per day As 	

ii 

10 Sc 	 /c/ - per day As 
 

	

I I 	 I I 	 / 

(iv) 	 days © As 	 per day As 	
/ 

-..----.- ...........................................,. 	... 	
. 	 I! 

Cd) Actual expenses .... ..............................................................•. - 

	

U 	 . 	 I 	 - .. 6 I.4-c 
(rr 

Gross Amount.... 

	

7Z A .CJVcwCt O 'D()Li.i V, 	t(/ 

(e) Less amount of advance of TA., if any, drawn—vide Voucher No.:  ............ 

jh ?L 

, Ra.3S9/ at 	c(vct,  . 	 ,tuc7rn/tI 	/9 

in 
.vI'd rR&4No 'SLç o14• 20. 

I 	. 	 Ro±! P". 
......... . 	. 	... 	. 	.. 	 N 	Cq)Qq, .-- 

.......... .. ............ 

	

2 Txnditure is debita6lo 	cL)T 

	

hi II 	 ? croi- 0 ?. 	 1 

H 	ArU. Dkrtnr (N) 

I 

8iIl Clerk 	 Countersigned 	 Signature of Drawinq & 

(1fSitials) 	 .. 	 ., 	Disbursing Officer 

Signature of the Controlling Officer 
.. 

- 

Supplied by SWAMY PUBLISHERS (P) LTD., Division: Gitanjali Formsi  &, Registers 

.. 	164, RjIKi Mutt Aoad, Madras - 600 028 
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Sub-biD No. TR 25 	
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TRAVELLING ALLOWANCE BILL FOflTOUR 

ii 	 (Note 
This bill should be prepared in duplicate - one for payrnnt asic/the other as of 'ice i-op 

! 	 PART—A 	 ! 11 

	

V V 	 V  ,• V 
Vi HV , 

(To be filled in by the Goverhmeht seaI) 	• 
. 	 V 	

V 	 • 	
V 	 V 	 • 	 • V 	 V V 	 •. 	 VV 	 V. 

. 	 . . 	 V 	 V 	 • 	

: 	 . 

1 Name M. 	2 De$,gnat,on ! V 	
•. V 	V) 	 iI' 	. V 	

VV 	
V 	

: 	 I 	• 
VV 	 3• Pay Rs 	

4. Headquarte - 	
V 	 VVVV 	 :IV 	 . 	

H 	• 	 V 

V 	 VIV 	

V 

V • Details and PUrposeo of j3uy(si performed:— 	
V ' 	 : 	

• V 	 V. 	

> 	 V  
• 	

V V 	

••• 

'AIo1 ¶ 

j 	

O 	 I 	jo 	F 	 --. 
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.,.' .J. 
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Ar 

.(.6.Mode of Journey(s): 	. 	. 	 . 

(ii AIR 	(a) Exchange voucher arranged by office .....................: .......................................Yes / r 

	

(b) Ticket/Exchange voucher arranged by ...................... 	 .. 

....................... 

(ill RAIL 	(a) Whethet•travel)eij by mail/express/ordinary train ? ..... 	.................................Yes / No 

Whetheir return tickets available ?. .................. ...................................... ........... 

If available,whether return tickets purchased 7 If not,'.state reasons ..................... 
...........................'' 

	 . .I'................................ 

(iii) ROAD .' "Mode'of ôonveya! 	sed (i.e., by Government transport/by taking a 
Taxi, a single seat in a bus or other public conveyance, by shqring with 

/ 6nother 1  Government servant in a car belonging to him or tq a third: 

person to be specified) .................................................................................... 

T. Dates of absence frorn'place of halt on account of:— 	 . 

Restricted Holidays,and Casual Leave ................................... 

Not being actually ir camp on Sundays and Holidays ......................................................................... 

8. Dates on which free bard and/or lodging provided by the State or an' organisation financed by State funds: - 

Board only 	

I Lodging only'.. .......... .. ........... ....................... .$ ...
...., ............................... ................. 

	

() Boarding and lodging 	............................................................... 

9 Particulars to be furnithed .along with hbtel receipts etc in cases where higher rate gf Daily Allowance is clairnvd for 

stay in hotel/àther estabIshments providing board and/ar lodging at scheduled tariff. 

Period of Stèy . 	. 	 . 	S 	 S 	 •S  

Name of the Hotel 	 , 	
S S 

. 	 ,, 	 5 .. 	 S  S  
lo d 

ToielAmpunt
paid From . " 

5. 

To 
IRs. 	P. 1t. 	P. 

............ .............................. 

/ 	
rII ii 
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. . 	iO. Particulars ofjourny(s) fivhich highe' 

	

rnr class ofaccommodatjon then thoñeo which the Gernentserva,it is L 	entitled was used 

 

	

? • 	• 	, 	 i 	Nrnn of Places 	 I 	Mrlti t) 	! (l:9 	(! 	[ (:l!6n hy 	iflifi 	f 
A.: 1 1

D8t0 	 . 	
, 	WhIch 	whh , 	eiiiltleil. 

Used •!. 	entitled 	ivollnd rom 	 in 	

ihi,' 
I 	- 	- 	- 	- 

.............1t 	...................................................... .. .............. •:i .............. ............................ • 	 ,.. 

..................................... 

	

,• 	.•. 	•. 	 'H 
I 	 .... 

.. .

if..f ................... . .................................... ............  ..  ....

I...........................  
........... 

- 

I  

.Note:--..ifthe journey(s) by higher clas of accommodation has been perfor dkJIjh the approval of the competent 
• 	 authority, the 1  numJe and date of sanction may be quoted. 

il l  

3 11 Details of Journey(s) perfomed by road between places connected by 

• 	 IH 	Narne(s)ofpjcjç 	 H 3 	Date 	 I 	

- 	 Fa e piid 	 Remarks 
rom 	 To H. ................... 00• 	

•: 1 :;k. 	______________ _____ 	________________ 
. 	 . 	 . 	

• 0• 

	

. 	 .: 

	

• 	................................................ 

ti 

III 

11th1 	
II 

- 

	

• 	

.1 
0 .0_0 0  

................ 14 ....................................................................... .• ....................................................... 

..... 	 H.: 
H 	

HI; ...........7...............................
................................................................................................................. • 	. 	. 	 . 	 I 	, 	 ••, 

	

- 	 I I  

	

— 	
0• 

12. Amount of Advance of Trav€iling Allowance, if any, drawn ................................... 

Certified that the information as given abo.'e 's + ue to the best ofniy inuvvieu 	ãd LIf 

Date 	
Siqnaturr1l 

C . 

	

TOUR 	 ; 	
i Ii 	 P PL (Pi') 

PiVc, 

II. • 	0 



LV 	 PART—B 

1 	
(To be filled in by the Bill Section) 

The.. net.. entitlement on accóint of Travolling Allowance woiks out to 

(Rupees ........  ....... . ) as detajléd1ieIow: 

Railways/9afiBus/Stemer fares 

Road mileage for 	 40 	kms 1 

© ..4/......:. Pid/km. 

Daily Allowance 

days © Rs /c1' 	per day As 

('I) 	 days j @ As 	 per day As 

cu,) days © As 	 per day As 

(iv) 	 days @ As 	 per day Rs 
. 	 . . I 

I' • 
4. 

Actual expenses , 1 
X d 

• 	. 	 H Gross Aiount 

() Less amount of advnce of l.A., if any, drawn—vide VouCher NO 	:. .......... 

I I 
Ddte 	

1 

.... 

• fct Jrnnint 
I 
Ii 	 . 	. 

:1-, Ik 

. 	.. 
Rouflded oft 

.H. : 

Rs. F'. 

ZrCt 

14o 
ft 

to 6ç 

7 
ic 	; ç 

('Y 

I 	
'I 	

C149Lc 	•I•?S 

2 leaxpenditure is debitable to 	 O 	 d1 

Isc  

I I r  
Bill Clerk• 	 Countersigned 	-- 	Signature o,OrhPEt 

(irJs- 	'I 
i 	 Disbursing Officer,  

'ft 
I 	Signature of the Controlling Officer 

Supplied by SWAM'Y PUBLIS1ThMS (P) LTD Division Gitaiujah Forms Dcgisters 

164, R K Mutt Aoad, Madras 600 028 
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odging only" 
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turn tickets available ? 

tickets purchsed ? If not state reasons 

eyance. used (i.e.,. by Government transport/ytaking a 
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IN THE CENTRALADMTi1STRATIVE TRIBUNAL 

GUWAHATI BENCH 

In the matter of 

O.A. No. 463 of 2001 

Shri M.K.Rabha 

-vs.. 

Union of India & Ors. 

And 

In the matter of 

Rejoinder submitted by the applicant in 

reply to the written statement submitted by 

the Respondents. 

The applicant above named most humbly and respecifully begs to state as 

under: 

That he has gone through the written statements and has understood the 

contents thereof. 

That your applicant categorically denes the statements made in 

paragraphs 34,56 and 7 of the written statement and further begs to 

state that; 

(a) 	the allegation of the respondents that the applicant is irregular in 

attending to his official duties and also the hostile allegation made in the 

said paragraph that Guwahati Unit Office is experiencing great difficulties 

in implementing the various schemes and projects which are time bound 

in nature due to the failure on the part of the responsible officer like the 

applicant is totally lke—the—apeant---is.totaJy false misleading and 
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deliberate and the records speaks contrary the allegation made in the 
çA.. 

written statement. 

b) 	A mere perusal of Annual report 2000-2001 issued by the Central 

Integrated Pest Management Centre, Guwahati (Assam), wherein it 

would be evident that under the supervision of the present applicant who 

is head of office a tremendous achievement is made during 2000-2001 

so far physical target are concerned. The detail particulars of physical 

target during 2000-2001 aDd-204-28O2 are quoted below for perusal of 

the Hon'ble Tribunal. 

Physical tarciet and achievement durin 2000-2001. 

SI. No. Activity Target Achievement 1 
Pest Surveillance (Area Scanned in ha.) 30,000 33,245 

Biocontrol (Area Scanned in ha) 

i. Augmentation and Conservation 25,000 25,480 

ii.Release (in million 50.00 51.84 

C 1PM Training and Demonstration 

Programme (FFS) 

No. of FFS in Rice (Kharif) 12 12 

No. of FFS in Vegetable (Rabi) 12 12 

iii.No. of FFS in Mustard (Rabi) Nil Nil 

No. of Official trained 120 120 

No. of Farmers trained 720 720 

(C) 	It is quite clear from above that physical target has been completed by the 

Guwahati Unit Office during the year 2000-2001 &-2001-=2ee2 as such 
V1 . 

allegation regarding completion of physical target is baseless and bogus. 
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The applicant further categorically denies the wild allegations ol misusing 

of Govt. Funds in his capacity of Head of Office/Controlling Officer and 

the allegation of irregular disbursing of salary. IT is pertinent to mention 

here that if there is any deficiency or shortcomings noticed by the higher 

authorities during their inspection of the Local Office/Unit Office the same 

ought to have been pointed out by issuing necessary memos in order to 

alert the applicant or ought to have given necessary guidelines for 

improving the performance of the applicant as required under the rule. 

But unfortunately not a single memo is issued to the applicant by the 

Higher authority at any point of time but this is for the first time these wild 

allegation is brought to the notice of the Hon'ble Tribunal with the sole 

intention to mislead this Hon'ble Tribunal. 

(d) 	It is categorically stated that there is a rule in force so far advances are 

concerned and as per schemes, tour programmes are being made in the 

unit office and advances used to be made to the concerned officers as 

per their requisition in terms of the rule. It is relevant to mention here that 

if any amount of T.A. advance remained unadjusted, in that event, the 

concerned officer is required to refund the same with penal interest. 

e) So far the allegation made regarding drawal of Rs. 36 ; 000/ for use of 

1PM Formers Field School, it is stated that the same has been duly 

adjusted in the Cash Book with supporting vouchers. Of course ;  there 

was a delay in submission of supporting vouchers since the concerned 

officers were working on the field offices at the relevant point of time and 

in fact they were readily not avaiIale for submission of the relevant 

vouchers. It is pertinent to mention here that all these allegations are now 

brought to this Hon'ble Tribunal by the respondents with the vew and 

intention to mislead the Honble Tribunal in a bid to defend the Transfer 
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Case. But these allegations were never brought to the notice of the 

applicant at the relevant point of time or even after so-called inspection by 

the higher authorities. As such, the allegations are false and misleading. 

A copy of the statements showing physical target and achievement during 

2000-2001 is enclosed as Annexure-5. 

That the applicant categorically denies the statements made in 

paragraphs 8,9101 I and 12 of the written statement and begs to state 

that although he reported for duty after being declared fit by the Medical 

Officer, even then he is facing lot of difficulties in undertakin9 long tours 

and still he is moving with the support of crutch. It is relevant to mention 

here that Gauhati Medical College Hospital also issued a Medical 

Certificate on 15.12.01 countersigned by Orthopaedic Surgeon Dr. 

T. Bhattacharjee wherein it was advised to the applicant to avoid tours and 

to walk with support. 

That the applicant denies the statements made in paragraphs 

13 } 14,15,17,18 and 19 of the written statement and begs to state that he 

is still under constant medical care and it appears from the written 

statement that the impugned order of transfer and posting has been 

I,  issued with a malafide intention on the alleged ground of financial 

irregularity and as such the same is punitive in nature and the same does 

not involve any public interest. On this score alone the same is liable to 

be set aside and quashed. 

That it is pertinent to mention here that the statement of the respondents 

that the Locust Warning Organisation, Jaisalmer is lesser important than 

the Central Integrated Pest Management Centre Guwahati, is not correct 

rather Jaisalmer Locust Warning Organistion is a station,nternational 

importance. This would be evident from the Locust Situation Bulletin 
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dated 01-15 July 2001. Therefore, the contention of the respondents is 

contrary to records. Moreover, the post of Plant Protection Officer (Plant 

Pathology) has nothing to do in Locust Control. As SUCh, the posting of 

the applicant at Jaisalmar is not much relevant rather his retention in the 

present office is deserving in the facts and circumstances of the case. 

A copy of the above mentioned Bulletin is annexed herewith as 

Annexure-6. 

5. 	That in view of the above, the Original Application deserves to be allowed 

with costs. 
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VERiFICATION 

Sri Shri Medini Kumar Rabha., 5/0 Sri Mihir Charidra 

kabha, aqed about 37 years, workng as Plan Protection 

Off icer (PP) in the Directorate of P1 ant: Protection, 

Quarantine & Storqe • Central lriteqraL:e.d Pest Manaciemn 

Centre • R G. Baruah Road, Cuahati'-781003, Assam, applicant 

in O.A. No. 463/2001. do hereby verify that the statements 

made in Paraqraph :L to 4 made in this re,oinder are true to 

my kno1edqe and the rest are my hurribie submission and I 

have not suppressed any ma Len lal fact. 

And I siqn this verif ication on this the 20th day of 

February, 2002, 
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PHYSICAL TARGET AND ACHIEVEMENT DURING, 2000-2001 -- 

S No 	Actiwty 	 Target 	 Achevement 

4, A 	PEST SUR VEILLANCE 
H H 	

• 	 H • 	
• ;'• 	(Areè Scanned in ha.) 	30,000 	 33,245 

BIOCONTROL 

tko (Area Scanned in ha) 

F i)AUgmentation wd 

'Conservation 	 25,000 	 25,480 
• . 	 ii) Release (in million) 	50.00 	 51,84 

1PM TRAININGAND DEMONSTRATION 

PROGRAMME (FFS) 	 I  

• 	 i) No. of FFSinRice(Khrif) 	12 	
., 	 • 	12 

ii)No. of FFS in Vegetable (Rabi) 	12 	 12 

iii)No.ofFFSinMustard(Rabj) 	NIL 	H 	 NIL 
H: 	 • 	iv) No of Official trained 	120 	 120 

v) No. of Farmers trained 	720 	 720 

/ 

\ 	 Vflke 
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Te1egram PROTECTIOFJ 	 . 	 - 	. 	\ 	 . 	CII :3Ii 

• 	 '2- . .' Fx 01 123 21215 

Government of 
MPtISTRY OF AGRICULTUREL 

(Department of Agriculture & Cooration) 
DIRECTORATE OF PLANT PROTECTION, QUARANTINE 

NH-IV, FARIDABAD 121001 (HARANA) 
Lc ORAGE 

Dated F  5th June, 1998 

CERTIFICATE OF APPRECIATIØN 

This is to certify that Mr.M.K.Rabha,  PPO(PP) ClPMC,' 
Guwahati has been identified as local Nodal officer for special 
training prgramrne on Rodent Pest Mana,gemdrtt held by this 
Directorate at Guwahati between 5th to 8th M, 1998. He has 
also acted as local Nodal officer in coordinating the visit of 
Cent ral team constituted by PPA for on--the-spot .study of 
bamboo flowering and related rodent menace in 1E States. His 
contribution for the successful compIetiorof the Training 
programme;and Central team's visit for Oflte -spot study is 
highly appreciable. 

I wish S.hri Rabha all the best in his Ujture endeavours 
and activities. 

H 
• 	 • 	 (RL.ftjak) 

• 	• 	 • 	Plant Protectio Adviser to 
the dovernmetit of India 

• 	 H 
q''j 	

••• 

t1yJi4A0 

EM 

r4i 



REGIONAL PROGRAMME CQORDINATOR 

FAO INTERCOUNTRY RICE IPC PROGRAMME 

FOR SOUTH AND SOUTHEAST A$IA 



/t 

P.11o.2-4/99Adm.I 	 ( Goverrent of India 
IaNISTRy OP AGJUCULTtIRE 

(Department of Agricult t' & Cooperation) 
Directorate of Plant Protection, 	arantine & Storage, 

NH.IV, Paridabad (Haryar) 

Dated : 3.12.2001 

OFFICE ORDER 110.10 OF 2001 

Plant Protectjon Advjs€r to the Government of India 
has ordered the shifting of Headquarters of the Posts of 
Plant Protection Officer OMomology)/Plant Protection 
Officer (Plant Pathology) at Pl&th Qtiarantjne Statior, Gede g, 
Bongaon in the pay scale of 6500-10500/- under the scherie 
&pansion of Plar Qaritjne Facilities in India (NonPi) 
with iniediate effect and, until further order to Central 
Integrated Peot Mnagemei -t Centre, Guwahatj, 

It is certified that these posts are being shifted 
during the pendency of STAY granted by CAT, Guwahati in the 
matter o transfer of ri S.R. Chaudhary Sh. M.K. Rabha, 
P.P.O. from CAT, Guwahatj. 

H  P. 
Deputy Secretary and 

Chief Administrative Officer 
Distribution: 

\' Officer Incharge, CIPI/IC, Guwahatj, 

2. Officer Incharge, PQS, Gede/Bongaon. 
Director (IPJJ1)- 

• 4.. PAO, DAC, Kolkata. 
t0\ 	PS to PPA. 

6. Vigilance Section. 
710 Office Order folder, 
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Guhti .d1COU 	Epi1 
--'-n 	 49 

(MEDCAL CERTIFICATE) 

07-22O 

WHOM IT MAY CONCERN 
	

Opi) iZ- 
 

This is to certify that Shri / Sxnt1 	Lk&Im 4  

• was treated as. anr / out-door patient 

of Medical College Hospital, Guwahati froij2- 
 

to 	 and y I is suffering from  

• 	. 	.. 	
. /. 

He/She ,  was/isI- ised to tke rest for week / 4a4cath&__ilh 

effectfrom_...___

Now he / sh t to resume his /r duties 	To 

/ 7 
Signature 

Counter signed  

• 	. 	 Seal-...---.------ 	-.-•- - 

- 	:'T 4 
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SUMMARYAND FORECAST: 	 H: •. 	 - 

• 	India continued tO,be free fromany locust activity. Ecological conditions  are ü',voura1ie 
: for locust breeding. Rainfall was reported in l3armer (82.8mm), Jàisalmer (110.5mm) Jodhpir 

(156.3mm), Ganganagar(51.4mm), Churn (78.6mm), Bikaner (1.9mrn); Bhuj (87.0mm) arid 
Deesa (205.1mm) districts of Rajasthan and Gujarat. Locust sulveys were continued in tjie 
Scheduled Desert Area of Rajasthan and Gujarat by LWO staff. : 

• • 	 Locust breeding at small scale is li4cely to occur in the coming month. 

WEA THER SUMMARY:.  
RAJASTHAN 

South West monson.was vigorous in South Rajastlian on3rd and active QII 901. iJic 
monsoon as active onJuly 12th 2001 in EastRajasthan.  

Rainfall occurred at most of the places in Ajmer on 3rd, Kota, Udaipur and Jodhpur 
division on 3rd .and 11th, atmany places in Ajmer division on 2nd, .9th to 12th, in Jaiput' on 2id 
to 4th, 8th, 9th, 11th to 14th, in Kota division on 2nd, 9th and 10th, in Udaipur division on 2nd, 
9th, 10th and 12th, in Udaipur division on 9th and 12th, at a few places in Ajmer division pn 
13th, in Jaipui division on 1t, 7th and 100i, in Kota division on 8th, 12th and 13th, in Udaipur 
division on 13th, in Jaipur divisiOnón 5th and 13th, in Bikanerdivision on 1st, 3rd, 8th. 11th aiid 
13th, at isolated places in Ajmer division on 1st, 5th, to 8th and 14th, in Jaipur division on 5th;n 

1 yKot,4ivision on 1st, 6th, to 8th and 14th, in Jodhpur division on 1st, 2nd, 7th, 8th and 14th,in 
Bikaner division on 2nd, 5th to 7th, 9th and 10 ai July 2001. 	:1 f. 	s' 

Weather was mainly dry in the rest days of the fortnight. 	 :1 

NORTH GUJARAL SAURASHTRAANDKUTCH. 

Rainf1I has occurred at almost all places in North 4Gujarat region on 4th, 9th, 10th, 11th 
and 12th, in Saurashtrá on 4th, 5th and10th, in Kutch on 5th, 9th, 10th, 11th and 12th, in 
Saurashtra on 4th, 5th and 10th, in Kutch on 5th, 9th, 10th, 11th, 12th and 13th, at many p1acs 
in North Gujarat region on 3rd, 5th and 13th, in Saurashtra on 9th, 11th, 12th 6nd13th, in Kutph 
on 6th, at a few places in North Gujarat region on 1st, 2nd, 6th and 14th, in Saurashtra on 3 rd, 
6th, 7th, 8th and 14th, in Kutch on 7th, at isolated places in North Gujarat region on 7th and 8111, 
in Saurashtraon 2nd; inKutch on 1st, 3rd and 14th July 2001. 

Weather was mainly dry in Saurashtra and Kutch during the rest days of the fortnight 
, 

4- PERIOD 
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S.No. 	Station 	
________ I 	flu 11th 	 Rnin ii1 ;;1i 

Max ' 	Mln'x Min. 

	

LI. 	Banner 

	

2. 	Jaisalrner 
39 
39 

25 100 04700 

____ - 

3. 36: 
25 
24 

100 42 1  U 
4. 	Gangan4gar 41 25 

.95 
90 

.43 156.3 
40 5. 	. 	Churu 39 24 100 	

. 514 
47 6. 	Bikaner 41 

- 

26 95 
78.6 
16.9 ' 

. 	
.37 7. 	Bhuj . 34 25 100 90 870 8. 	Deesa 39 24 	. 90 . 80  

205.1 

LOCUSTSITUATION I 

A\ 	 I ,...  ut c.jstoccrca umaCia  ): - 

i) 	Swarm movemnt 	 Nil 
Breeding 	 Nil 

ill) 	Scattered adults 	 Nil 	 . 

B) 	Migratory Looust (L9_qtLsia rn1gatoj, L - 	Nil 

TIONAL LOCUST SITUATION - 

SOUTH WESTASj 	.. 0 

	 . 

PAKISTAN, (Report for 1-15 June, 2001) Pakistan remained free from any gregarious locust 
activity. However, scatt&ed adults at the densities ranging from 15 ha were reported in sonle 
localities of Lasbela; Sukkur, Mirpurkhas and Ra.himyarkhan districts, maximum densiry being 5 
adults /ha at 7o, (2735N-6925) in Sukkur district on 08 062001 

IRAN 	 Report awaited 

4.EGIJANIST4N : 	•. 	Report awaited.  

H 	NEAREAsT 	. 	.. 

(PA 0 Deseli Locust Bulletin No, 273- report for June 2001) 	0 

'GYPT: Control operations over an area of 1500 ha were undertaken against hoppers and 
immature adults at Sh.O'veinat (2240N-2845E) and El Heig (2802N-2838E) during Junc 2'JOl. 

OTHER COUNTRIES OF THE REGION: No locusts reported. 	. 0 

el

0 	

0 

0 	
0 	 •0 	0 	 0 	0 	0 	1 00 



ill 	u1Jit1L./2 

(FAQ DesertLocust Bulletin No. 273- report for June 2001) 

No locusts reported. 

NORTH WEST AFRIcA 

(FAQ Desert Locust Bulletin No. 273- report for June 2001 

No locusts reported,  

No. 3412001-L 	
(7V. Tuitan) 

SHASTRJJJHAWAN, IVEWDEL Ill 	
Joint Director 

Tel, No.: 011-3385026, FAX:. 011-3384182 	 for Plant ProtectIon AdVLStW 

TeL No. 0129-5418503 	• 	 to 1/ge Govt. of India
Al" 

e-,naiI: Jd1c@ren02.nlc.in  
Dated: I4-07-2001 

N.B. This bulletin refers to Desert Locust unlss otherwise stated 
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